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BEFORE THE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH, PUNE

AT PUNE

INTERLOCUTARY APPLICATION NO. 17 OF 2024

IN
EXECUTION APPLICATION NO.03 OF 2023

IN
ORIGINAL APPLICATION NO. 1 OF 2020 (WZ)

RAZZAK RAIMOHAMMED BAIG

AND OTHERS ...APPLICANTS
Versus

DISTRICT COLLECTOR,

AHMEDNAGAR, AND OTHERS ...RESPONDENTS

AFFIDAVIT IN REPLY OF RESPONDENT No.12

MAY IT PLEASE THE HON’BLE TRIBUNAL

I, BALASAHEB JANARDHAN MURDARE, ADULT, occupation:
business having address at Gat No.40, Varur (K), Taluka Shevgaon,

District Ahmednagar, do hereby state on solemn affirmation as under: -

E %(S [ & 1. I say that I am the Proprietor of the Respondent No.12 and am duly
éa\an&%\mxxga( authorized to file the present Affidavit. [ say that I am handling the
e

%\0‘\%&{‘“&2 day to day affairs of the Respondent No.12. I am aware of the facts
N A - ,
§ (f | IR and circumstances of the present case and hence am able to depose
T A N
__/’;",‘f-,ﬂf.l!(.‘ig’ 1\, the same on oath. ~
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2. I say that the Respondent No.12 has filed a Civil Appeal before ‘_’
Hon’ble Supreme Court of India challenging the order date t&
August 2023 passed by this Hon’ble Tribunal. The Hon’ble Sup "rgxe 1 4
Court vide its order dated 2™ February 2024 was pleased to dx}‘e\éi_\\\ / /, \
that no coercive action to be initiated subject to payment of Rs. 5\'“\4:‘
lakhs by the Respondent No.12 with the Registry of the Supreme -
Court. The Respondent No.12 has complied with the said order and
the interim relief continues till date. Copy of the order dated 2"
February 2024 is annexed hereto and marked as ANNEXURE — R-

1

3. L, further say that the Applicant herein alongwith the application has
produced certain bills to demonstrate the crops sold by him in the
market. I say that the said bills are forged documents and are filed
with an ulterior motive. The Respondent No.12 immediately upon
service of the present application has approached one Mr.Mahesh
Hastimal Gandhi, whose bills are produced by the Applicant in
support of the present application. The said Mr.Gandhi on Affidavit
states that the said bills are fake and were never issued by him. Copy
of the affidavit of Mr.Gandhi is annexed hereto and marked as
ANNEXURE - R-2.

g\\c 4. I say that the Respondent No.12, thereafter approached, the
Agricultural Produce Committee, Shevgaon, Ahmednagar for
verification of the bills produced by the Applicant. 'The Committee
vide its letter dated 30" January 2024 addressed to the Respondent
No.12 has stated that the produce mentioned in the said bills was
never brought to them. Copy of the letter dated 30" January 2024 is
exed hereto and marked as ANNEXURE — R-3.
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€

XS‘ Y 5. Isay that it clearly establishes that the Applicant has approached this

Hon’ble Tribunal with unclean hands and is trying to play fraud
upon this Hon’ble Tribunal by producing fake documents. It is thus
submitted that the Hon’ble Tribunal be pleased to initiate strictest
possible action against the Applicant. Infact, the Respondent No.12
readily believes that the Applicant is not a farmer and has only filed
the present case to harass the Respondent No.12.

6. I say that whatever stated hereinabove is true and correct to the best

of my knowledge, information and belief.

Solemnly affirmed at Shevgaon on this 25 th day of April 2024.

BEFORE ME )
Solemnly affirmed before me
by....lbalq..g : e.)a....\.wsa.oaicl(«c« " M\U;_CQQ ¢ e -

who is identified before me

by-.Daskacala. snaxe %“,; ,%“S—:i (\\m\ glwdm
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668 ANNEXURE-R-1

ITEM NO.21 COURT NO.7 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL DIARY NO(S). 2115/2024

BALASAHEB JANARDHAN MURDARE Appellant(s)
VERSUS
THE DISTRICT COLLECTOR, AHMEDNAGAR & ORS. Respondent(s)

(IA No.22994/2024-CONDONATION OF DELAY 1IN FILING and IA
No.22992/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT
and IA No0.22991/2024-STAY APPLICATION)

Date : 02-02-2024 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE UJJAL BHUYAN

For Appellant(s) Mr. Ninad Laud, Adv.
Mr. Saurabh Kulkarni, Adv.
Ms. Rashika Narain, Adv.
Mr. Dcosta Ivo Manuel Simon, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Application seeking exemption from filing certified copy of
the impugned order is allowed.

Delay condoned.

Issue notice, returnable on 15 March, 2024.

In the meanwhile, no coercive action shall be taken against
the appellant for recovery of the compensation amount subject to
the appellant depositing a sum of Rs.5 lakhs with the Registry of
this Court within a period of one month from today. As and when
the aforesaid amount is deposited by the appellant, the same shall
be invested in appropriate interest bearing fixed deposit initially
for a period of six months. The fixed deposit shall be renewed
from time to time.

(ASHISH KONDLE)
COURT MASTER (SH)

(AVGV RAMU)
COURT MASTER (NSH)




669 ANNEXURE-R-2

WESTERN ZONE BENCH, PUNE

AT PUNE
[.A No. of 2024
- : IN
‘ | = K EXECUTION APPLICATION No.3 of 2023
A IN
‘\d\\ ORIGINAL APPLICATION No.11 of 2023
RAIMOHAMMAD BAIG
RS APPLICANTS
e Vis .
: " DISTRICT COLLECTOR. AHMEDNAGAR
& OTHERS RESPONDENTS
AFFIDAVIT

I, Mahesh Hastimal Gandhi. adult. occupation: business, residing at

trinagar, Shevgaon. Taluka Shevgaon. District Ahmednagar. do hereby

- : 42 on solemn affirmation as under: -
3

13

at Taluka Krishi Bazar Utpanna Samiti, Shvegaon. District
Ahmednagar since 2000.

2. 1 say that I do the business of the farm produce purchased from the
farmers at the Krishi Bazar Utpanna Samiti. 1 purchase

Wheat, Tur,Bajra,Jowar,Moong,Gram,Masur from the farmers.

£dvocate & Notary Public
Shevgaon, Dist. Anmednagar
Pin - 414 502
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| say that the Respondent No.12 herein approached me and showed

me the copy of the present IA filed by the Applicants and more

specifically the bills annexed thereto. | say that T was shocked and
surprised to see my name being used by the Applicants for their
benefits. I say that I have never purchased any crops from the
Applicants and that the bills produced by the Applicants are fake,

bogus and fraudulent. The said bills have never been issued by me.

4. [ say that whatever stated hereinabove is true and correct to the best

of my knowledge. information and beliefl

Solemnly affirmed at Shevgaon on this 28 day of January 2024

v
A&

/
Deponent

BEFORE
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BEFORE ME

F"’"‘-:V GALANDE K. K.

it [Shevgzan ) Advocate & Notary Public
é;ﬁnjqﬁ;;) 15 Shevgaen,Dist. A.Nagai-414502
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Outward No.156
Agricultural Produce Market Committee,

Shevgaon
Date: 30/1/2024.

To,
Mr. Balasaheb Janardhan Murdare,
Plot No. 47 Opp. L.T.L,,
Shevgaon.
Subject:-  Regarding verification of the Purchase Receipts under
Agricultural Produce Market Committee, Shevgaon.
Reference: Your application dated 10/12/2023.
Sir,

Pursuant to your application referred herein above and the cited
subject, you have submitted the aforesaid application along with Xerox
copies of the Receipts bearing Receipt (Account Patti) No.3292 dated
27.12.2015, Receipt (Account Patti) No.3388 dated 20.03.2016, Receipt
(Account Patti) No.576, dated 16.11.2022 and Receipt (Account Patti)
No.576 dated 01.09.2023 from Shri.Mahesh Hastimal Gandhi, General
Merchant & Commission Agent for the verification of the said receipts.

The Market Committee has examined the said Receipts from the
records of the Committee and the Agricultural Commodities in the
Receipts have not been registered with this Market Committee and no
entry has been found in the Market Committee's incoming register.
Similarly, they have not paid the market fee (Cess) on the agricultural

produce mentioned in the said receipts to the Market Committee.
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Therefore, the goods of the concerned farmers have not been received for
sale in the Agricultural Produce Market Committee.

The Market Committee has not found any kind of official
information regarding the arrival of the goods of the concerned farmers in
the Market Committee.

Yours faithfully,

Sd/-

Incharge Secretary,

Agricultural Produce Market Committee, Shevgaon, Tal.
Shevgaon, Dist. Ahmednagar.

Round Seal:
Agricultural Produce Market

Committee, Shevgaon, Dist. Ahmednagar
Established on 1/6/1955




